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O R D E R 
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03.06.2020: The short issue raised in this appeal is that I.A. No. 173 of 

2019 filed by the Appellant before the Adjudicating Authority (National 

Company Law Tribunal), Hyderabad Bench has not been disposed of till date 

though orders had been reserved on 21.08.2019.  Even if the lockdown period 

is excluded, still more than six months have elapsed from the date order has 

been reserved.  The inordinate delay in disposal of an I.A. spanning more than 

six months cannot be justified on any ground whatsoever.  The fact that the 

justice had been delayed is bound to raise apprehension in the mind of parties 

and it cannot be disputed that delay defeats justice. 
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2. We accordingly dispose of the instant appeal with direction to the 

Adjudicating Authority to make all endeavours for disposal of I.A. No. 173 of 

2019 pending on its board within four weeks.  

3. Registry is directed to convey this order to the Adjudicating Authority. 
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